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Order dated: 2710.2008 

C OIAN4: 
i-Ion hk Mi i1*I YtlaAlflp w,_14)er(!J 

cII 11: 	iMllJJ 

Heard Mr. AK ,Mishra, Ld. Counsel appeanng 

ot the applicant. Mr. SB Jena, Ld, Additonai Standing 

Counsel and Mr A..Ki3ose, Ld. Government Advocate for 

the State 

2. 	Applicant the senlot most II'S Officer of the 

Stale cadre, as alleged, has been kept under suspension on 

certain allegations as per Annexure- All order from 

2408.2007 onwards The gnevance of the applicant is that 

even after Ins filing the expIanatiofl which was sought from. 

him by the Discijlimiry Authonty. enquuy has been started.. 

The enquily now initiated against him has not been 

completecl it is further aLleged that due to the continuance of 

the disciplinary proceedings aganist him, some of his juniors 

now have been promoted to the higher rank and he s now 

harassed by the Government it is in this background that the 

appilcailt filed this Oiigma A.pphcatioli praying that "this 

Tnbun may hr pleased to quash the order of s1penSiOfl 

passed on 24.08.07, 	enxure-1 and subsequent extension 

of the order of s1Cfls1ofl as has been passed on 19.iI.200'1 

in extending kr a period of 180 days in Anenxur.e-A'3 and 

lurther cxtension a hos been made on l( OS (8 for 	her 

more 180 days m Anexure-A)8 needs to be quashed by the 

on' ble Court; and further the H onbIc Court may drcct. the 
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to consider/dispose of the appeal as mad.c in 

AjuirexureA19". 

3 	We have gone through the entire averments of 

the Onginal Application and the documents now produced 

hefire this Tribunal. The applicant has been now served 

with a charge sheet under Ann.exure-Al2, dated 3008.2007, 

to which the applicant has already given his repl.y as per 

Annexurc-A16, dated. 21.02.2008. Still the enqinry has not 

been linaflzcd and the suspension of the applicant has been 

eorthn umg even without considenng any,  of the replies given 

by him or the circumstances under which he was kept under 

suspension. The applicant has also filed Anncxure-A/9 

appeal against the continuation of suspension order beyond 

the statutory period for which the authority can keep him 

under suspension. Alter going through the records and the 

contentions raised in the Ongmai Application we are of the 

view, at this stage. that this Tribunal s not expected to go 

into the merit or demerit of the contentions of the applicant. 

We are now inclined only to dispose of the C)ngwal 

ApplicanorL by giving a direction to the opposte patty No. I 

to dispose of Annex urcAI9 appeal as per law within 

pcan hasaa specie time. In Anne.xurc-A19, the aplifi 	 d  

narrated all his grievances and in the light of that narrsiions 

that reirescntation may be considered as per law by the 

Respondent No. I and a final decision. taken in the matter as 
it\ 

early as possible at any rate within 45 days from the date of 

receipt of copy of this order. 



With the above, the O.A. stands allowed to the 

extent indicated. No costs. 
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